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2. In view of the submission

the applicant, he is permitted to withdraw the present 
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3. Accordingly, the instant 
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O R D E R[O R A L] 

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J

Learned counsel for the applicant submit

be allowed to withdraw the O.A.  

In view of the submissions made by learned counsel for 

the applicant, he is permitted to withdraw the present 

Accordingly, the instant O.A stands dismissed as 

withdrawn.  

TARUN SHRIDHAR)  (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)
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